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O R D E R 
 

PER SUCHITRA KAMBLE, JUDICIAL MEMBER:- 
 

This is an appeal filed against the order dated 19-09-2024 

passed by CIT(A)/ADDL/JCIT(A), Patna for assessment year 

2014-15. 

 

2. The assessee purchased an immoveable property for a 

consideration of Rs. 9,00,000/- and paid stamp duty of Rs. 

36,000/- in A.Y. 2014-15. Since the assessee has not shown this 

property in balance sheet, the Assessing Officer made addition of 

Rs. 9,36,000/- on account of undisclosed investment in 

immovable property. The assessee submitted before the Assessing 

Officer that the assessee received gift from his father who is 

having agricultural income. Since the gift amount was received in 
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cash, the assessee paid cash. The Assessing Officer did not 

dispute the fact that the assessee received gift from his father in 

cash. Thus, the assessee has given the details of the source of the 

cash amount, but the Assessing Officer as well as the CIT(A) 

proceeded that the assessee did not explain the source of the 

income of the father which was agricultural income. In fact, the 

assessee clearly mentioned that the assessee’s father is 

agriculturist and this fact was not denied by the Assessing Officer. 

Thus, the assessee has explained the source of the cash.  

Therefore, we hold that the property purchased in cash was 

genuine transaction and the addition does not sustain.   

 

3. In the result, the appeal of the assessee is allowed. 
 

 

     The order is pronounced in the open Court on 21.01.2026 

 

 

  Sd/-            Sd/- 
 Sd/- Sd/- 
(DR. B.R.R. KUMAR)   (SUCHITRA  KAMBLE) 
  VICE-PRESIDENT     JUDICIAL MEMBER                                            

 

Surat; Dated 21/01/2026 
   

ak  

 
 

आदेश     की     �ितिलिप    अ
ेिषत////Copy of the Order forwarded  to :  

1. अपीलाथ�     / The Appellant  

2. ��थ�     / The Respondent. 

3. संबंिधत    आयकर     आयु�     / Concerned CIT 

4. आयकर     आयु� ))))अपील ( ( ( ( / The CIT(A)- 

5. िवभागीय    �ितिनिध  , , , ,आयकर    अपीलीय    अिधकरण,,,, /DR,ITAT, Surat, 

6. गाड!     फाईल      / / / / Guard file. 

आदेशानुसार/ BY ORDER, 

TRUE COPY 

सहायक     पंजीकार (Asstt. Registrar) 

आयकर     अपीलीय     अिधकरण 

ITAT, Surat 
 

 


